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SHRI PRANAB MUKHERJEE : Sir, we have been waiting for this
message.

THE CONSTITUTION (NINETY-FIRST AMENDMENT) BILL, 2000 - Contd,

M FaEve TN () ¢ At ST A, " ER oot 9 e 9
¥ guw & ga Ra A wud s g ol a1 wwn 4 Q-9 o e T €

ISy, I8 wd 1976 § f amd, &g A f amd alw anw @ ad & v am
2026 § W o) THE AR A @ F@ W wHa & fF Iw 7 wfeanie fRw Us
dErftafir ce T #0032 4 N OF & S g &0 sy @ saien s, uE

13 gfrerd ofad, giend 4%frer o gford 42 o ared 81 1992 A A
W A oo AR A gE A e devd & W @Y 2 41l 981 @ @EQ 9

2N R s faudm R oW I A Ra e v gitfd /@
¢ There is oneness. There is unanimity. a8 =l ¥ra &1
et o s 7Et @ wifitt ¥w T g St @) AfeR v & fav g

wrd &1 gufae 4 gl &= A A R T o aEw € B ot A o
e R Hfafrm s fraesmaa X amfaa o 2 € 595
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A 5 gy e W A wu B 20 wie diew @ W wiw A, e a e
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A geavede & foe A wasran € fRfefRem it v of 4 s
T QX BT FHAl ¥ FHIAQ T T8 FW T A AN A I & A

Ty MR ey grEem @ 4| & FifF NfdTa & I ugowa e e A
¥ 39 wHT % 9N e @, 59 3 3 nRYE w8, S § s
#edl € 1 | am fully supporting the Bill which is brought by the hon. Minister,

[THE DEPUTY CHAIRMAN in the Chair]

SHRI KULDIP NAYYAR (Nominated). Madam Deputy Chairperson, |
oppose the Bill on two counts. One is, | don't know why the Rajya Sabha
and the Lok Sabha have been linked with State Assemblies. | can
understand that the population growth shoutd not be given any credit or any
kind of consideration or any plus poinl. | can understand that, But let us
confine it to the Union. As regards the Union, we have the Rajya Sabha,
the Lok Sabha and the Presidential elections. You put a freeze on ihis.
Put a freeze on it for the present. As far as the State Legislatures are
concerned, let the number grow. What is the harm? For instance, in U.P.
there are 480 seats today. Let it be 500 or 520. It should not affect the
Union part. It should not affect the Lok Sabha. 1t should not affect the
Rajya Sabha. It should not affect the Presidential election. This is one of
the points which | want to make, please consider the States separately.

The second point which | want to make is that this period of 25
years is a very long period. Why can't we think of 10 years?

o) o3 faw (eramm : moE . @ R afFn Bl b (aram)...
st perdiy Agv : SHe @ wa W QL. {@EA)...

st FoHa faw : dofide & s A tRodauw. & @fdw o el 2
..(TAGA)....

o) podla Aav - & FEa § FI9 W A L.(TEEE)...
) we firg e ang arg e 2 @Y L (TaEr)...

SHRI KULDIP NAYYAR: Let me explain it again. In the case of
Rajya Sabha there is a particular number.

THE DEPUTY CHAIRMAN: Let the Minister understand it,
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SHRI KULDIP NAYYAR: | talked to the Minister. He sees my
point, But, somehow, ha is not able to concede it. What | am trying to
say is that, as far as the Union is concerned, please freeze it. Please
freeze the Lok Sabha soats; please freeze the Rajya Sabha seats: please
freeze it in raspect of the Presidential election. But let the number of seals
in the State Legislalures grow. We are now thinking of democracy. But
what kind of a democracy will we have after 25 years? In 25 years, the
people‘'s say will be lessening, in the sense, there will be more people and
less number of seats. We have to think of democracy, from thal poin! of
view. | made this point to the Chairman of the Standing Committee on
Home Affairs. | am very happy that he heard me. Somehow, | could not
convince him,

The second point s, please don't have it for 25 years. It is 100
long pericd. It may be ten years. In 25 years, we will be having five Lok
Sabhas with the same numbsr of Members., | suggest, please do
something about this time period. These are the two points which |
wanted t¢ make. Thank you, Madam,

SHRI N.K. PREMACHANDRAN (Kerala): Thank you, Madam
Deputy Chairperson, for giving me this opportunity to make a few points. |
rise to support this Bill, subject to centain clarifications. The number of
seats as well as the territorial dehmitation of the constilvencies are based
on population, If the delimitation is done, as per the population of the
1971 census, which is being taken intc consideration, the interests of the
States which have effectively implemented the family planning and family
welfare measures will be adversely affected. That is why this Constilution
(Ninety-First Amendment) Bill has been brought before this Houss.

it has been staled that the naext revision of the number of seats of
Lok Sabha as well as the State Legislature Assembiies would take place in
the year 2026. The reason given is that we will be able 10 have population
stabilisation by 2026, this target can be achieved by 2026. If we sea the
reports which are coming, if the population growth increases way it is
increasing now, by 2026 our country will be having the highast population
in the world, We are going to defeat eaven China and we will be the first
country in the world as far as population growth is concermed. Some
States like Kerala, Tamil Nadu, Andhra Pradesh, etc. are effectively
implementing the welfare measures and the family planning programmes, but
there are soma States which are not doing it. In 2026 also, if the same
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contingency arises, if the same situation arises, will it again be postponed?
| would like the Minister 10 take this point intoe consideration. When the
Constitution is being amended by the House, every State should take a
pledge and the Government of India should also take a pledge that all the
family planning programmes and population stabilisation programmes woulc
be implemented. The Government of India must show such a political will.
That is my point. My second point is in regard to articles 55, 82 170 and
330 of the Constitution. | would like to seek a clarification from the hon.
Minister regarding the amendment which is being sought. In article 82,
proviso 3 is going to be replaced. It says, “Provided also that until the
relevant figures for the first census taken after the year 2000 have been
published, it(}s,h"'a"'ll not be necessary to adjust the allocation of seats...* It is
being replaced by "(i) the allocation of seats n the House of the Peogple t¢
the States as readjusted on th.e basis of the 1971 Census; and (i) the
division of each State into territorial constituencies as may be readjusted on
the basis of the 1991 Census, under this article®. The Minister in his
opening remarks slated that the terntorial delimitation would take place, a
Commission would be appointed and a law would be made so that territorial
delimitation in  States can take place uniformly in each constituency. If that
is the case, if the original article does not mention about the 1971 Census,
what is the need for clause 4 () & (i). If we are going to delimit the
constituencies, if territorial delimitation is going to take place and a
Commission is going to be appointed and a law is going to be passed, |
would ke ta know whether this clause will be appropriate. | have my own
doubts. | once again support the Bill with a suggestion that all the States
should implement these programmes uniformly, The States which have
implemented the wellare programmes have suffered. The 11" Finance
Commission has decreased the share of allocation of these States. It
shiould not happen in future. Thank you.

sft Wit arrE (STY 9o V): gwEe AR

weraw, 1976 A Wium Mg 1971 & IEEn & ImR W) R T
a1l F=] s 2001 A 1991 & FATEGW P WUR AWEY H#iyum wwed fRrge
AT ITETS TE ¥ | AR, 4w A o siafisary & w1 sfden § erw
T T ¥ FRY AW & & MR WA Al 73 ) &) gwe dhen o R arfa
MR argfea SRt @ gan & R T T @ T B B a@ wdl &)

IR 2000 @ ARG ' WYUK 7T IR0 @ e |79 AR g=w s
st A s iy @ ooty @ AT & anuR av |iel &t agied e | em
A w9 e RAvaar ) g% &7 4 $6 7 $9 §8 OF WS fHg a1l "5eew,
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UM & sruiE 330 ¥ e ww A argghua Wil el st wenfoa &
WA B AT & TAT IHEE 332 F FUR el B faur wwad X
afordl she arqgfa 99 et & aivem A wawn & W, Py WY ¥ W

ferae o1 wweds v g1 uarg |

it g a= Alon (Torea) @ SueEela wERw, WfwE (gFarREl |G
s, 2000 @1 4 <@ WA & T GRS g1 6furE & arwiR 330 ofte
332 ¥ A argfua wferdl s srfaa orenfagl & fore |@wg ahw Rura wwan
& IEY HREVI F TERD B 3 AL ¥ g9 MY & IR v I & A
¥ IR wgfra wfed AR gl ST & fom @w w9 ok = A
el & g fukm, 1991 & T F 3R W A F fav gamr &1 angs 6
TEH &1 AR & gIfeT 01| B 98 & qm 2001 F FATEHE B AEHS TP
qE A A PP di@s A M # RS AR W osgiia anfor 3 argiaa
Sl @ d@F @ F Y 12 WE qAh & 99fF 1991 P ol & AR ww 7
i &) IR TER HY A g1 o= O ey @i 3 sgive oenfa & @ &
| B TET &1 g A ryiud el 7 gfaa TAwniml @ e a8 | ay
N, ®fE @ Fern g3 & o wgd 98 o # v 21 &g vl ¥ ey
e B ATl & A A Mg o’ Fmern @ T A o @ o 49 PR
A7 T Reefl & 3aw gan &) 7El I & A P FTEE 5-6 | &, AfeA
SO ¥ e v W TE qeiR g # | gefew SR wEiw, vEe A ama e
e weEd, iR | amua F @2 Puffa st gu% fog oo w®m w0 uEw TE
ww @ 2| diel @ FuifRa o33 &1 a1 o 389 a & siew 7 qam T g,
TRt Tael @) weem @ agiodl fhat Bl 9 R gud afeR A Farm &)
AYHE T A PN, Y ARVH 1 FN W A BN, §HF R A f gHS IS
we 78 ¥ ) 39 R @ o @ Uw o 99 8 %1 HRU 98 W § 5 vug ° A
T P e UF TEH At 35 TR A o FX I # 3R UF ¥ew 35 9 ¥ o
TN & ..o | oGS 3R o 8.7 $9 IR @ AT A} R PA? 79
& forw #f7 @ e g

gl 91 UF FH &4F 5 ey d anar @ AR g #1500 e &
Iex I 2| R 99 14 fom =1 egw o &1 @) o &1 500 fearfier o oftan
2, 99 ¥F QU 97 g BYa1 & ol 5 fyandiey oren te fam # s o R
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F A &1 30 I B Y HF W FON? A W A F AT R WER B g
o fegs @ 92 @ @ wfge ) 7 § s awar w1t a=aE

! il srgw i (9 R Bl @ Aew, R R o-wefk B Wd 9
P06 Al Aw A IR wEE F TR ot €1 fsw, w1947 & FERT AW IR
Tan, S & W wnd Raraa At s 53¢ | 99 T 9w IR @) AR 40 T
A 3w F 30 @ TR O F e & AR 10 I aw sitequge eeliR @
fere) 99 T wERT ¥R fig ot A RYEE vor A el ¥ o wRE ¥ W™
tHEd e @ 99 BRW w1 @ fFm AR 1= oifeguige wik wwa £t 99 W
frafire, safewam, £, Mgy, gavewRr ok Fied - aF IR -390 §a@ 99
TEET A A § 9wa F Rew #) @ R 99 Feik @ dwe FEepE &
T 3w X g A 25 91 wrE JieguEe FER & fov i g & B R gea o 3w
e afte e @ aftw o oF e ERR odEch @t wee T B6f ) @ AsH
# v & amw Afie & w7 A N IR 39 SfEAAR B w e did QR A
TE WIR UIE AEUIES IR P A A w1 E A e kT i

# affRea "t <} qonRa e & s s g g9 &) 39 @@ 30
o A, S 75-80 A IR FWR F ¥ MR T¥t wxE 9w W F gt A @7
g &1 gafag & ot w6 % orR w9 4 oW 359 99 W &t W2 25 wf ft
T o N w1 TR Awre wikiegye @ A afdm within the Constitution
of India, within the framework of the Constitution of India, @ 39 feg |} &%
31 412 o iUz HiR & fo dev sitw uifemie ¥ e woe w91 ok 25
#E orR 99 a3 faum @ & fo &t w1 ff @ S 40 Wil 97 qer o T
grag f it off @ mydw ol ROy o7 F wEw F w99 FEiR
o 39 aF wol Ramaa &, 99 4 g # R o 9 sk S feedt @ 10
T g1 #1 3% WRY & FEw & 7ga gR-g7 9F Son &1 I o dew ot wferanie
T THOTFOT0 6 HE a% Ied o o M 99 & 1% e @ g fed o Aadt on
g | gafae A wove & & g8 ft @ 91 todio A weE AU - v TR
fog ok wa aRE & fag | sl foemer & amardt & Awrf F o] FRiR § @ 9n
sfmzAqadR o v eriR g & fag i 3 @
ot ¥ v wEm & o el g3 § &) g & Rew
Hed g oo o | ASd, 9N amAl sy & st 99 & fw ¥ 9w &
3o RSTepeE o 3 ot @9 g wufa S @ Sde ot A @ &

TR F 9 @ A ve uige AR [ N FEWi oFHl YenwE A
PR 3 99 U3 TR 3 fewie §) 9w foafye o ga 4 Aifew R &1 &9
g f& e 0% 9 99 TR e A Refemm & a9 s B

t Transliteration of the speech in Persian Script is avalable i the Hindi version of the debate.
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deedl 3 o fFm &, R odwel & IoaeE, AT i offw R @ fAwrh
H gEC, 99 A 7 ar A 7w ) o-ifew oW @ aga gwm oW #) 'W aodi
2 & & oy 9w derh RuiE & o1 e ifceina & @ sw ¥ fag
Hiedtegmaa e A 7 A 78 WeEw A ik Ve 4 sidlege 9 o afs
IR T IferFAad Fore 99 ¥ &, @ 99 & W e fem on woar R

o form ais | e Rage f&m o &, 79 a¢d aga @1 gam o@m
%) o™ Aed 50 B ¥ 2 A1 o 3t Raga o g &1 89X 29 4 =8 B
2 A A 77 Rame 78 = g1 7 3T D A =) W) 1947 § wEiR A
™ g AR 1971 A den 2w A Aem gH1, ST IHE IS W W SN &)
TER I 5T gn 2 ok YR o sfeAEs R wfa # wig @ aga wg
% IHY T8 O $¥Y TAvAarsa fem gan 8, 17 Re@waems €8 v &)

FHEa 6w f 3w fia ¥ v 4 @I gan € R e A @™

&3 g | oferan
o Ry et (fiER) : Asw, 3 R g am )

Syaugfd : A wmem T o R, gEi e g, fF Se m fem W &
gafeg #3 |ren f5 wrag amg dve g% €)1 & &, afan

. Y Werl @ Jumnigfa wEEd, W off 4 2026 9 §@ws v Wi
F fem Tl o W2 T e w1 frvag fem 2t g @ wEh oh @ o f aveR
Bl S9! Jie e omom ik 9 ' ® N wgen o, | W o wgrn 9@,
3= wa¥ foy e e Argm 38 @t 9, R S @ @ | @ e S
MARE TN T i fmaud A a9 gigwen ¥ & W
e & 7% 9 W § R anh ) armifoe ok ot W @ 3w 2w o frem
T fren 21 S Wig gERl & gt wen A € &, 9 diet W oI oW A R
o & R

wEieal, dsyce ane, Yeycs gEwW o Wt g 1 X, % fag W
IR @i & S Tor R 39 v # fiwd ot & | It Hw 52 uhrva @
At 2 v o aF I7F Rusieya @1 ward 8, w99 fag Rusieym sga «9 8
s e o & A 3 e 30 wfoveg @ e 8 w1 2 39 dm & AR
T¢t .2 § T o € 5 o= 2w A onfy =ewn e aaf¥Ear & ok i oifai
Wifd ¥ AR W e gich £, 92 30 AN F @ B A T P 6 AR 39
A - g o Y smardt oo B & fah fRates o= F, 99 s a9 4 99
o & ot Y R fom o &1 @ S dfug wma &, R Ruoiews wdf &,
T forg w3t St 25 %9 9@ fEr 7@ #3017 gdifay, 98T, 4 w50 aEar g
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e, TR, A HR A Y arPu e B W Iw H o F IR W,
e F deR R HR ofy oF = 2, 39 amN ) o 4fa g &, o 3Re
o & IF fag ff et aReror 9 g s TRy | R o & fay, s
fred =91 ¥ fow allv arcovems warg & forn At e ol faum wwal & smRam
F @raen 2 wifige | aag |

SHRI ARUN JAITLEY: Madam, | am extremely grateful to the hon.
Members who have panicipated in this discussion and, in a very large
measure, supported this legistation. There are a few questions which were
raised. In brief, | respond to some of them. Shri Pranabh Mukherjee had
expressed his concern with regard to delimitation in one of the three new
States that have been created -- particularly Uttaranchal -- because, before
this Constilutional Amendment is passed and is ratified by half the States, it
may take still some time before it becomes a law. And, thereafter, the
Delimitation Act will have 10 be passed and the delimitation in Uttaranchal
would have to place. In the Uttar Pradesh Reorganisation Act, 2000, from
section 22 onwards, there is a specific provision with regard to delimitation
of constituencies both in Uttar Pradesh and Uttaranchal, In the case of
Uttaranchal -- since the number of constituencies has increased now to 70 -
- | understand, the process of delimitation has already started. The process
has already started, under the present law, as it exists today. The present
law, as it exists today, refers to the 1971 Census as the basis. W may be
likely that by the time it is completed, we may have the new Constitution
amendment in force. W we are confronted with that situation, there is a
specific provision for removal of difficulties, in the U.P. Reorganisation Act,
and appropriate measures will be taken to make sure that that process is
not disrupted and is taken to its logical conclusion, in accerdance with the
law,
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Some hon. Members wanted to know the exact number of seats
that would be increased in the case of SC/ST. This is not a new provision
that we are adding. This is a provision which is existing in the present
Constitution, under article 330 which says that the number of seats to be
reserved for the SC/STs will be in proportion to the population. And, once
the seats are fixed in accordance with the 1991 Census -- which is made
the basis here -- that is an exercise which the Delimitation Commission will
itself have to undertake; the approximate figure mentioned here is six or
seven, But the exact figure, and the States where this increase will take
place -- | have got the figures of the 1991 increase -- would be known onty
after the Delimitation Commission complstes its exercise. In some States, in
fact, there is a reduction in population. In soms States, there 1s an increase
in the population, and large part of the increase is confined to those areas
where a number of new castes have been added to the list of the SC/ST.
That is the basis for it. But the exact figure will be known only when the
Delimitation Commission undertakes that entire exercise., Some hon.
Members also raised a question 'the Bill in itself is not complete. What is
the basis on which the delimitation would be done? Who would do the
delimitation?' Madam, this House will have an opportunity to consider the
Dalirmitation Bill when it is brought before the House. All those details would
ba mentioned in the Defimitation Bill itself. A Commission would be
constituted. What is the composition of the Commission, who are the
personngl, how are the political parties of different regions going to be
involved in that process, is an exercise which will be deall by a specific
legislation which is going to be passed. A question was also raised as to
how we are linking it to the family planning programmes. Well, | had made
a brief statement with regard to this in my opening remarks, where 1 had
stated that the raticnale behind freezing the seats at the level at which they
ware fixed in 1976 was assentially this. There are a number of States which
have been able to stabilize the population growth. Now, if thosa States are
confronted with a situation that because they are achieving the population
stabilisation target, their representation in Pariament will come down, it is
ikely to become a disincentive for those States which are successfully
implementing the family planning programmes. Similarly, the States which
do not implement the family planning programmes successfully, will find that
as a result of thair failure to implement the programmes, their representation
in the Lok Sabha is going to be increased. Therefore, this rationale should
not pravail and this policy should not deter the implementation of the family
planning procgrammes. 5o, irespective of whether your population is stable,
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increasing or decreasing, the number of seats would be fixed. And the
reason why 2026 has been chosen as the target date is that this 15 the
anticipatory date the experts have fixed in the National Population Policy.

Now, whether we are able to achieve this or not will depend on
how the Central Government performs; how the State Government performs;
or, how the wvarious family planning schemes are implemented. But that is
the target date. What will happen in case we fail? This question has been
raised by atleast two Members. Mr. Nayyar has also raised the point; are
you not going a bit too far by fixing it as 2026? We are now, therelore,
effectively binding five different Houses which are, in normal course, likely to
be constiluted if elections are held every live years. Well, we are taking a
conscious decision with regard to the target date of 2026. But even if the
State achieves those targets and if both Mouses of Parliament want to
change the date, at any stage, or, for that malter, at a later stage, even if
this House wanis to reconsider the question of delimitation of
constituencies, for which we arg taking the 1991 Census as the basis, once
the 2011 figures are available or the 2021 figures are available, for those
Houses, at that time, it will always be open to reconsider those issues, bul,
at preseni, the general consensus that has emerged from the Standing
Committees is that 2026 should be fixed as the target date. Just two or
three more questions | would like to answer. 5o far as the point of rotation
principle is concerned, this issue is nol covered by this amendment.
Therefore, the Standing Committee did not go into this. question. It is not
covered by this issue. Il at alt it ever arises, it will have 10 be taken up
separately. Again, a comment was made as to why, instead of going to
the 2001 Census, we are going back to the 1991 Census. As | explained,
tast time, the process of delmitation took four years to be completed. The
Delimitation Commission was consiituted in 1972, |t finished its exercise in
1976. This time it is expected to be done much earlier, essentially,
bhecause of the availabilily of new technologies, that is, computers, etc. And
also because the exercise is likely to be smaller, the number of seats not
being increased. But it is still a formidable exercise. | have consulted the
experts and they feel, it will still take some time;the earliest date by which
the Census figures are going to be officially available is the very end of
2002. Therefore, if we start by the very end of 2002, even if it is available --
it may spil into 2004 -- the Members of Lok Sabha and the State
Assemblies would perhaps, not know till & few days before the elections as
to which constituency and what is the shape of that Constituency going to
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be. Therefore, there was a consensus that instead of going into that area
of uncertainty, it would be better, for the present, to stick to the 1991
Census figures that are available and the delimitation exercise can be
started immediately. Mr, Nayyar has raised, one point, In fact, some other
experts have also raised this question. He has even written an article to that
offect. On account of the Population Stabilisation Programme, you are now
freezing the number of seats for each State so that one Stale which
defaults does not get a comparative benefil or advantage over another
State. But he has also asked that within the State, why don't you permit
the number of seats for the Assembly to De in¢reased. This is a Question
which he had raised;in fact, in the Standing Committee also, a note was
circulated by him. | have gone through the proceedings of the Standing
Committea. When it was considered, in 1976, and even earlier, on both
occasions, the same logic had been appliad to the Lok Sabha seats as also
to the State Assembly seats. If the population of a State is increasing,
don't give it the advantage of increase in the numbear of seats, as far as the
State itself is concerned, and when this view was considersad, this was the
exact response which the Standing Committee, through its Chairman, had
1o this particular query, that the past practice has been that when we are
freezing it, we are freezing it for both, and also, additionally, we do not want
any kind of an incentive given to the State 1o increase the number of seats
merely because the State is not able to implement the Population
Stabilisation programme. Madam, | have tried to respond to a number of
points which have besn raised by the hon, members. | am extremely
grateful to them for having supported this particular legislation. | propose to
the hon. House that this Constitution (Amendmant} Bill be approved by the
House.

=t A I AR (BTE) @ dsH, U R-artagew 4 @ ®ew ydn-
¥ gy ¥, OWiEe & fog o Praw g o @ fF wg 27 @ 70 fummel @1 @
A TE ¥ fae w1 weem T4 ¥ o 96 T 1R iR odieg @ T g,
78 @rs T B A FEicwsd rafaa B 12 €1 AR 6 Awie A A% ww A
e A AR TR pdTg ¥ 9-9 Hie it ) wfeanie Wie @ wd e R R
wagon A e

ag 90 We N s A€l e Ry o 8= % s e wwn &

eﬁﬁ”ﬂﬁl & @ Q Fegad AN @e w®w @ wah adv aE we-

TS OX ENH 3 aEr o) ) Wi w9 w41 R A die agrl ofy 3wl W o
wH B % | gl A A3 ft & Frdew v o S suy R v e &
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fRufy = fAvsw #d 2 oF 99 9% "Wy 9 qE 81 QR 9 59 oY R
o+ # | al A v fage &

st aresf el : STEfy wRE, ¥ wrla e o B warn e €
& W w2w & e W At Hie T Erh @ B o B fraey @l s
#t sra T Feet g2

M apo el : 3, 9 TR ¥ Iov wSw w1 R-arfErgeem e oRa
f&m o, 99 yarR | Ten g9 & W R-amtreeea tee € R 99 tae & R
Re-fafiritem oife siedicgidia agl %9 &M, W1 oo R E 73 R Tl W @
¥, 99 Gu¥ fugra 9 fE-fafews & € suw oo 9uS eigw 2 o o
YA SeRiEd ® FHiET Y @ & ®ifE onft avi g o Rl s aeh 21 o
T =g 9 £ 399 gIE A 21 & @ e agw fe-fafitem vee el @) 9w
a7 O 76 R aR fam o1 vem & . (aaas)... sua R-fafees &1 o
¥ e ¥ ara B 71 o) g B-fafRrwm e ¥ sier w8 e, 9uE aga B
9@, fe-fafirem & uremA 5oy wew R-amfArgores o 8§ o &)

i worr=a oy wrpfern @ #sw, Swima § 70 die foran &, sux e =
timfamtfsemimadrodce) g vwi A 9 o &1 o= TE
Tx W &) ...(=mEe)...

IR : 99 warR 9 AT §) e 'R B

SHRI ARUN JAITLEY: The reason for this is that under Article 170,
the minimum number of Constituencies in a State has to be sixty. Since
Uttaranchal was the only State, where it was originally less than 60, it was
necessary to increase it in the case of Uttaranchal and not in the case of
other two States.

THE DEPUTY CHAIRMAN: | shal now put the motion for
consideration of the Bill to vote,

The question is:

"That the Biil further to amend the Constitution of India, as
passed by the Lok Sabha, be taken into consideration.®

The House divided.

THE DEPUTY CHAIRMAN : Ayes . 166
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Noes - 1
Ayes - 166

Agarwal, Shri Lakkhiram
Agarwal, Shri Ramdas
Agarwalla, Shri Parmeshwar Kumar
Ahluwalia, Shri 5.5,

Akhilesh Das, Dr.

Anil Kumar, Shri

Apte, Shri B.P.

Azad, Shri Gandhi

Azad, Shri Ghulam Nabi
Bachani Lekhraj, Shri
Bagrodia, Shri Santosh
Bairagi, Shri Balkawvi

Bakht, Shri Sikander

Barupal, Shrimati Jamana Devi
Basu, Shri Nilotpal

Bhandary, Prof. Ram Deo
Bhardwaj, Shri Hansraj
Bhattacharjee, Shri Karnendu
Bhattacharya, Shri Mangj
Bhendia, Shri Jhumuk Lal
Bhundar, Sardar Baliwinder Singh
Birla, Shri Krishna Kumar
Biswas, Shri Debabrata

Bora, Shri Indramoni
Borgohain, Shri Drupad
Chandresh Kumari, Shrimati
Chaturvedi, Shri T.N.
Chauhan, Stri Dara Singh
Chavan, Shri S.B.

Darda, Shri Vijay J.

Das, Dr. MN,

Dasari, Shri N.R.

Dasgupta, Dr. Biplab

Dave, Shri Anantray Devshanker
Dhammaviriyo, Ven'ble
Dhindsa, Shri Sukh Dev Singh
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Dhyani, Shri Manohar Kant
Dubey, Shrimati Saroj
Faguni Ram, Dr,
Fernandes, Shri Oscar
Gautam, Shri Sangh Priya
Gaya Singh, Shri

Goenka, Shri R. P.

Goyal, Shri Vedprakash P.
Gupta, Shri Banarsi Das
Gupta, Shri Prem Chand
Gyamtso, Shri Palden Tsering
Hiphei, Shri

Indira, Shrimati S.G.
Jaitley, Shri Arun

Jamir, Shri C. Apok
Jethmalani, Shri Ram
Joshi, Shri Kailash

Judev, Shri Dilip Singh
Kadar, Shri M A,

Kamaraj, Shri R,

Karan Singh, Dr.

Kaur, Shrimati Gurcharan
Kaushik, Shri Rama Shanker
Keswani, Shri Suresh A.
Khan{Durru), Shri Aimaduddin Ahmad
Khan, Shri K.M.

Khan, Shri K. Rahman
Khan, Stri Mohd. Azam
Khuntia, Shri Ramachandra
Kidwai, Dr. AR,

Kondaiah, Shri K.C.
Kovind, Shri Ram Nath
Kujur, Shri Maurice
Lachhman Singh, Shri
Libra, Shri Sukhdev Singh
Mahajan, Shri Pramod
Mahashwari, Shri P.K.
Maheshwari, Shrimati Sarla
Manhar, Shri Bhagatram
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Man Singh Rao

Meena, Shri Moolchand
Mehta, Shri Lalitbhai
Mishra, Shri Dina Nath
Misra, Shri Ranganath
Mukharjee, Shri Pranab
Mullana, Shri Fagir Chand
Murthy, Shri K.B, Krishna
Murty, Or. Y. Radhakrishna
Nahata, Shrimati Jayaprada
Naidu, Shri M. Venkaiah
Narendra Mohan, Shri
Nariman, Shri Fali S,
Niraikulathan, Shri S,
Nongtdu, Shri Onward L.
Qjha, Shri Nagendra Nath
Pachouri, Shri Suresh
Pandey, Shrimati Chandra Kala
Parmar, Shri Kripal

Parmar, Shri Raju

Patel, Dr. A, K,

Patel, Shri Ahmed

Poulose, Shri C.0.

Prasad, Shri Ravi Shankar
Premachandran, Shri N. K,
Punj, Shri Batbir K.
Qureshi, Shri Abdul Gaiyur
Raghavan, Shri V.V.

Rai, Shrimati Kum Kum
Rai, Shri Lajpat

Raikar, Shrimati Bimba
Raja Ramanna, Dr.
Rajagopal, Shri O.
Rajkumar, Dr. Alladi P.
Ramachandraiah, Shri C.
Ramoowalia, Shri Balwant Singh
Rao, Dr. Dasari Narayana
Rao, Shri K. Kalavankata
Rag, Shri K, Rama Mohana
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Rao, Shri Yadiapati Venkat
Rashid Mirza Abdul

Ray, Prof. (Shrimati) Bharati
Rabello, Miss Mabel

Rebia, Shri Nabam

Reddy, Shri P. Prabhakar
Reddy, Shri Solipeta Ramachandra
Rizvi, Dr. Akhtar Hasan

Roy, Shri Abani

Roy, Shri Jibon

Roy Chowdhury, Shri Shankar
Bumandla Ramachandraiah, Shri
Saifullah, Shri K.M.

Salva, Shri N K.P,

Samal, Shri Man Mchan
Sankaralingam, Prof. M.
Sarath Kumar, Shri R.

Sarma, Shrimati Basanti
Sengupta, Shri Bratin

Sethi, Shri Ananta

Sharda, Shrimati Savita
Sharma, Shri Anil

Sharma, Dr. Mahesh Chandra
Shukla, Shri Rajeev

Shyam Lal, Shri

Sibal, Shri Kapil

Singh, Shri Arjun

Singh, Shri Birabhadra

Singh, Shri Devi Prasad

Singh, Shri Jaswant

Singh 'Lalan’, Shri Rajiv Ranjan
Singh, Shri W. Angou

Singhal, Shri B.P.

Sirigireddy, Shri Rama Muni Reddy
Siva, Shri P. N.
Sivasubramanian, Shri S.
Solanki, Shri Gopalsinh G.
Soni, Shrimati Ambika
Subbian, Shri Ka. Ra.
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'Surya’, Shti Rajnath Singh
Swaraj, Shrimati Sushma
Thirunavukkarasu, Shri C.P,
Tohra, Sardar Gurcharan Singh
Topno, Miss Frida’

Vahadane, Shri Suryabhan Patil
Vanga Geetha, Shrimati
Varma, Prof, R. B. S.

Verma, Shri Vikram

Vijaya Raghavan, Shri A.
Virumbi, Shri 8. Viduthalai
Yadav, Shri Vijay Singh

Zahidi, Shri Khan Ghufran

Noes-1

Bommai, Shri S.R.

The motion was carried by a majoity of the total membership of the House
and by a majority of not less than two-thirds of the Members present and
_ voting.
THE DEPUTY CHAIRMAN : We shall now take up Clause-by -
Clause consideration of the Bill. There are Clauses 2 to 7. | will take up
these together because we have had a conwvention.
The question is:
“That Clauses 2 to 7 stand part of the Bill."
The House divided.

'THE DEPUTY CHAIRMAN:



RAJYA SABRHA

Noes - 1

Ayes - 166

Agarwal, Shri Lakkhiram
Agarwal, Shri Ramdas
Agarwalla, Shri Parmeshwar Kumar
Ahluwalia, Shri 5.5,

Akhilesh Das, Dr.

Ani! Kumar, Shri

Apte, Shri B.P.

Azad, Shri Gandhi

Azad, Shri Ghulam Nabi
Bachani Lekhraj, Shri
Bagrodia, Shri Santosh
Bairagi, Snri Balkavi

Bakht, Shri Sikander

Barupal, Shrimati Jamana Devi
Basu, Shri Nilotpal

Bhandary, Prof. Ram Deo
Bhardwaj, Shri Hansraj
Bhattacharjee, Shri Karnendu
Bhattacharya, Shri Mangj
Bhendia, Shri Jhumuk Lal
Bhundar, Sardar Balwinder Singh
Birla, Shri Krishna Kumar
Biswas, Shri Debabrata

Bara, Shri Indramoni
Bargohain, Shri Drupad
Chandresh Kumari, Shrimati
Chaturvedi, Shri T.N,
Chauhan, Shri Dara Singh
Chavan, Shri S.B.

Darda, Shri Vijay J.

Das, Dr. M.N.

Dasari, Shri N.R.

Casgupta, Dr, Biplab

Dave, Shri Anantray Devshanker
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Dhammaviriyo, Ven'bla
Dhindsa, Shri Sukh Dev Singh
Dhyani, Shri Manohar Kant
Dubey, Shrimati Saroj
Faguni Ram, Dr,

Fernandes, Shri Oscar
Gautam, Shri Sangh Priya
Gaya Singh, Shri

Goenka, Shri R, P,

Goyal, Shri Vedprakash P,
Gupta, Shri Banarsi Das
Gupta, Shri Pream Chand
Gyamtso, Shri Palden Tsering
Hiphei, Shri

Indira, Shrimati S.G.

Jaitley, Shri Arun

Jamnir, Shri G, Apok
Jethmalani, Shri Ram

Joshi, Shri Kailash

Judev, Shri Dilip Singh
Kadar, Shri M.A.

Kamaraj, Shri R.

Karan Singh, Or,

Kaur, Shrimati Gurcharan
Kaushik, Shri Rama Shanker
Kaswani, Shri Suresh A,
Khan{Durru), Shri Aimaduddin Ahmad
Khan, Shri K.M.

Khan, Shri K. Rahman
Khan, Shri Mohd., Azam
Khuntia, Shri Ramachandra
Kidwai, Dr. A.R.

Kondaiah, Shri K.C.

Kovind, Shri Ram Nath
Kujur, Shri Maurice
Lachhman Singh, Shri

Libra, Shri Sukhdev Singh
Mahajan, Shri Pramod
Mahashwari, Shri P K,
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Mahashwari, Shrimati Sarla
Manhar, Shfi Bhagatram
Man Singh Rao

Meeana, Shri Moolchand
Mehta, Shri Lalitbhai
Mishra, Shri Dina Nath
Misra, Shri Ranganath
Mukherjes, Shri Pranab
Mulana, Shri Faqgir Chand
Murthy, Shri K.B. Krishna
Murty, Dr. Y. Radhakrishna
Nahata, Shrimati Jayaprada
Naidu, Shri M. Venkaiah
Narendra Mohan, Shri
Nariman, Shri Fali S.
Niraikulathan, Shri S,
Nongtdu, Shri Onward L.
Ojha, Shri Nagendra Nath
Pachouri, Shri Suresh
Pandey, Shrimati Chandra Kala
Parmar, Shri Kripal
Parmar, Shri Raju

Patel, Dr. A. K,

Patel, Shri Ahmed
Poulose, Shri C.0.

Prasad, Shri Ravi Shankar
Premachandran, Shri N, K,
Punj, Shri Balbir K.
Qureshi, Shri Abdut Gaiyur
Raghavan, Shri V.V,

Rai, Shrimati Kum Kum
Rai, Shri Lajpat

Raikar, Shrimati Bimba
Raja Ramanna, Dr.
Rajagopal, Shri O.
Rajkumnar, Dr. Alladi P.
Ramachandraiah, Shi G.
Ramoowalia, Shri Balwant Singh
Rao, Dr. Dasari Narayana
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Rao, Shri K, Kalavenkata

Rao, Shri K. Rama Mohana
Rao, Shri Yadlapati Venkat
Rashid, Mirza Abdul

Ray, Prof. (Shrimati) Bharati
Rebello, Miss Mabel

Rebia, Shri Nabam

Reddy, Shri P. Prabhakar
Reddy, Shri Solipsta Ramachandra
Rizvi, Dr. Akhtar Hasan

Roy, Shri Abani

Roy, Shri Jibon

Roy Chowdhury, Shri Shankar
Rumandla Ramachandraiah, Shri
Saifuflah, Shri K.M.

Salve, Shri N.K.P,

Samal, Shri Man Mohan
Sankaralingam, Prof. M.

Sarath Kumar, Shri R.

Sarma, Shrimati Basanti
Sengupta, Shri Bratin

Sethi, Shri Ananta

Sharda, Shrimati Savita
Sharma, Shri Anil

Sharma, Dr. Mahesh Chandra
Shukla, Shri Rajeev

Shyam Lal, Shri

Sibal, Shri Kagil

Singh, Shri Arjun

Singh, Shri Birabhadra

Singh, Shri Devi Prasad

Singh, Shri Jaswant

Singh ‘Lalan', Shri Rajiv Ranjan
Singh, Shri W. Angou

Singhal, Shri B.P,

Sirigiraddy, Shri Rama Muni Reddy
Siva, Shri P. N.
Sivasubramanian, Shri S.
Salanki, Shri Gopalsinh G.
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Soni, Shrimati Ambika
Subbian, Shri Ka. Ra.

'Surya’, Shri Rajnath Singh
Swaraj, Shrimati Sushma
Thirunavukkarasu, Shri C.P.
Tohra, Sardar Gurcharan Singh
Topno, Miss Frida

Vahadane, Shri Suryabhan Patil
Vanga Geetha, Shrimati
Varma, Prof. R. B. S.

Verma, Shn Vikram

Vijaya Raghavan, Shri A,
Virumbi, Shri S. Viduthalai
Yadav, Shri Vijay Singh

Zahidi, Shri Khan Ghufran

MNoes - 1

Bommai, Shn S.R.

voting .

Clauses 2 10 7 were added to the Bill

[23 August, 2001]

The motion was carried by a majority of the total membership of the House
and by a majority of no! less than two - thirds of the Members present and

THE DEPUTY CHAIRMAN: Now, we will take up Clause 1, the

Enacting Formula ang the Title.

The question i1s:

“That Caluse 1, the Enacting Formula and the Title stand part of

The House divided.

THE DEPUTY CHAIRMAN

Ayes - 166
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Noes - 1

Ayes - 166

Agarwal, Shn Lakkhiram
Agarwal, Shri Ramdas
Agarwalla, Shri Parmeshwar Kumar
Ahluwalia, Shri 5.5.

Akhilesh Das, Dr,

Anil Kurnar, Shri

Apte, Shri B.P,

Azad, Shri Ganghi

Azad, Shri Ghulam Nabi
Bachani Lekhraj, Shri
Bagrodia, Shri Santosh
Bairagi, Shri Balkavi

Bakht, Shri Sikander

Barupal, Shrimati Jamana Devi
Basu, Shri Nilotpal

Bhandary, Praf. Ram Deo
Bhardwaj, Shri Hansraj
Bhattacharjee, Shri Karnendu
Bhattacharya, Shri Mangj
Bhendia, Shri Jhumuk Lal
Bhundar, Sardar Balwinder Singh
Birla, Shri Krishna Kumar
Biswas, Shri Debabrata

Bora, Shri Indramoni
Borgohain, Shri Drupad
Chandresh Kumari, Shrimati
Chaturvedi, Shri T.N.
Chauhan, Shri Dara Singh
Chavan, Shri S.B.

Darda, Shri Vijay J.

Das, Dr. M.N,

Dasari, Shri N.R.

Dasgupta, Dr. Biplab

Dave, Shri Anantray Devshanker
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Dhammaviriyo, Ven'ble
Dhindsa, Shri Sukh Dev Singh
Dhyani, Shri Manohar Kant
Dubey, Shrimati Saroj
Faguni Ram, Dr.

Femandes, Shri Oscar
Gautam, Shri Sangh Priya
Gaya Singh, Shri

Goenka, Shri R. P,

Goyal, Shri Vedprakash P,
Gupta, Shri Banarsi Das
Gupta, Shri Prem Chand
Gyamtso, Shri Palden Tsering
Hiphei, Shri

Indira, Shrimati S.G.

Jaitley, Shri Arun

Jamir, Shri C. Apok
Jethmalani, Shri Ram

Joshi, Shri Kailash

Judev, Shri Dilip Singh
Kadar, Shri M.A.

Kamaraj, Stri R,

Karan Singh, Or,

Kaur, Shrimati Gurcharan
Kaushik, Shri Rama Shanker
Keswani, Shri Suresh A,
Khan{Durru), Shri Aimaduddin Ahmad
Khan, Shri K.M,

Khan, Shri K. Rahman
Khan, Shri Mohd. Azam
Khuntia, Shri Ramachandra
Kidwai, Dr. A.R.

Kondaiah, Shri K.C.

Kovind, Shri Ram Nath
Kufur, Shri Maurice
Lachhman Singh, Shri

Libra, Shri Sukhdev Singh
Mahajan, Shri Pramod
Maheshwari, Shri P.K,
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Maheshwari, Shrimati Sarla
Manhar, Shri Bhagatram
Man Singh Rao

Meeana, Shri Moolchand
Mehta, Shri Lalitbhai
Mishra, Shri Dina Nath
Misra, Shri Ranganath
Mukherjee, Shri Pranab
Mullana, Shri Faqir Chand
Murthy, Shri K.B. Krishna
Murty, Dr. Y. Radhakrishna
Nahata, Shrimati Jayaprada
Naiduy, Shri M. Venkaiah
Narendra Mohan, Shri
MNariman, Shri Fali S,
Niraikulathan, Shri S.
Nongtdu, Shri Onward L.
Ojha, Shri Nagendra Nath
Fachouri, Shri Suresh
Pandey, Shrimati Chandra Kala
Parmar, Shri Kripal
Parmar, Shri Raju

Patai, Dr. A, K.

Patsl, Shri Ahmed

Pouiose, Shri C.0.

Prasad, Shri Ravi Shankar
Premachandran, Shri N. K,
Punj, Shri Baibir K.
Qurashi, Shri Abdul Gaiyur
Raghavan, Shri V.V.

Rai, Shrimati Kum Kum
Rai, Shri Lajpat

Raikar, Shrimati Bimba
Raja Ramanna, Or.
Rajagopal, Shri Q.
Rajkurmnar, Dr. Alladi P.
Ramachandraiah, Shri C.
Ramoowalia, Shri Balwant Singh
Rao, Dr. Dasari Narayana
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Rao, Shri K. Kalavenkata

Rao, Shri K. Rama Mohana
Rao, Shri Yadiapati Venkat
Rashid, Mirza Abdul

Ray, Prof, (Shrimatij Bharati
Rebello, Miss Mabel

Rebia, Shri Nabam

Reddy, Shri P. Prabhakar
Reddy, Shri Sclipeta Ramachandra
Rizvi, Dr, Akhtar Hasan

Roy, Shri Abani

Roy, Shri Jibon

Roy Chowdhury, Shri Shankar
Rumandia Ramachandraiah, Shri
Saifullah, Shri K.M,

Salve, Shri N.K.P,

Samal, Shri Man Mohan
Sankaraiingam, Prof. M.
Sarath Kumar, Shei R.

Sarma, Shrimati Basanti
Sengupta, Shri Bratin

Sethi, Shri Ananta

Sharda, Shrimati Savita
Sharma, Shri Anil

Sharma, Dr, Mahesh Chandra
Shukla, Shri Rajeav

Shyam La!, Shri

Sibai, Shri Kapil

Singh, Shri Arjun

Singh, Shri Birabhadra

Singh, Shri Devi Prasad

Singh, Shri Jaswant

Singh ‘Lalan’, Shri Rajiv Ranjan
Singh, Shri W. Angou

Singhal, Shri B.P.

Sirigireddy, Shri Rama Muni Reddy
Siva, Shri P, N,
Sivasubramanian, Shri S.
Solanki, Shri Gopalsinh G.
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Soni, Shrimati Ambika
Subbian, Shri Ka. Ra.

'Surya’, Shri Rajnath Singh
Swaraj, Shrimati Sushma
Thirunavukkarasu, Shri C.P.
Tohra, Sardar Gurcharan Singh
Topno, Miss Frida

Vahadane, Shri Suryabhan Patil
Vanga Geetha, Shrimati
Varma, Prof, R, B. S.

Verma, Shri Vikram

Vijaya Raghavan, Shri A.
Virumbi, Shr 8. Viduthalai
Yadav, Shri Vijay Singh

Zahidi, Shri Khan Ghufran

Noeas - 1
Bommai, Shri S.R.
The motion was camried by a majority of the total membership of the House
and by a maijority of not less than two - thirds of the Members present and
voting

Clause 1, the Enacting Formula and the Titie were added 1o the Bill.
SHRI ARUN JAITLEY : | move :

"That the Bilf be passed.”
THE DEPUTY CHAIRMAN: Tha question is

*That the Bill be passed”
The House divided

THE DEPUTY CHAIRMAN

Ayes - 166
Noes - 1
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Ayes - 166

Agarwal, Shri Lakkhiram
Agarwal, Shri Ramdas
Agarwalla, Shri Parmeshwar Kumar
Ahluwalia, Shri S.S.

Akhilesh Das, Dr.

Anil Kumar, Shri

Apte, Shri B.P.

Azad, Shri Gandhi

Azad, Shri Ghulam Nabi
Bachani Lekhraj, Shri
Bagrodia, Shri Santosh
Bairagi, Shri Balkavi

Bakht, Shri Sikander

Barupal, Shrimati Jamana Devi
Basu, Shri Nilotpal

Bhandary, Prof. Ram Deo
Bhardwaj, Shri Hansraj
Bhattacharjee, Shri Karnendu
Bhattacharya, Shri Manogj
Bhendia, Shri Jhurmuk Lai
Bhundar, Sardar Balwinder Singh
Birla, Shri Krishna Kumar
Biswas, Shri Debabrata

Bora, Shri Indramoni
Borgohain, Shri Drupad
Chandresh Kumari, Shrimati
Chaturvedi, Shri T.N.
Chauvhan, Shri Dara Singh
Chavan, Shri S.B.

Darda, Shri Vijay J.

Das, Dr. M.N,

Dasari, Shri N.R.

Dasgupta, Dr. Biplab

Dave, Shri Anantray Devshanker
Dhammaviriyo, Ven'ble
Dhindsa, Shri Sukh Dev Singh
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Dhyani, Shri Manohar Kant
Dubey, Shrimati Saroj
Faguni Ram, Dr.
Fernandes, Shri Oscar
Gautam, Shri Sangh Priya
Gaya Singh, Shri

Goenka, Shri R. P.

Govyal, Shri Vedprakash P,
Gupta, Shri Banarsi Das
Gupta, Shri Prem Chand
Gyamtso, Shri Palden Tsering
Hiphei, Shri

indira, Shrimati S.G.
Jaitley, Shri Arun

Jamir, Shri C. Apok
Jethmalani, Shri Ram
Joshi, Shri Kailash

Judev, Shri Dilip Singh
Kadar, Shri M.A.

Kamaraj, Shri R.

Karan Singh, Dr.

Kaur, Shrimati Gurcharan
Kaushik, Shri Rama Shanker
Keswani, Shri Suresh A.
Khan(Durru), Shri Aimaduddin Ahmad
Khan, Shri K.M.

Khan, Shri K. Rahman
Khan, Shri Mohd. Azam
Khuntia, Shri Ramachandra
Kidwai, Dr. AR,

Kondaiah, Shri K.C,
Kovind, Shri Ram Nath
Kujur, Shri Maurice
L.achhman Singh, Shri
Libra, Shri Sukhdev Singh
Mahajan, Shri Pramod
Maheshwari, Shri P.K.
Maheshwari, Shrimati Sarla
Manhar, Shri Bhagatram
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Man 3ingh Rao

Mesena, Shri Moolchand
Mehta, Shri Lalitbhai
Mishra, Shri Dina Nath
Misra, Shri Ranganath
Mukherjee, Shri Pranab
Mullana, Shri Faqgir Chand
Murthy, Shri K.B. Krishna
Murty, Or. Y. Radhakrishna
Nahata, Shrimati Jayaprada
Naidu, Shri M. Venkaiah
Narendra Mohan, Shri
Nariman, Shri Fali S.
Niraikulathan, Shri S.
Nongtdu, Shri Onward L.
Qjha, Shri Nagendra Nath
Pachouri, Shri Suresh
Pandey, Shrimati Chandra Kala
Parmar, Shri Kripal

Parmar, Shri Raju

Patal, Dr. A, K,

Patel, Shri Ahmed

Poulose, Shri C.0O.

Prasad, Shri Ravi Shankar
Premachandran, Shri N. K.
Punj, Shri Baibir K.
Qureshi, Shri Abdul Gaiyur
Raghavan, Shri V.V,

Rai, Shrimati Kum Kum
Rai, Shri Lajpat

Raikar, Shrimati Bimba
Raja Ramanna, Dr.
Rajagopal, Shri O,
Rajkumar, Dr. Alladi P.
Ramachandvraiah, Shri C.
Ramaoowalia, Shri Balwant Singh
Rao, Dr. Dasari Narayana
Rao, Shri K. Kalavenkata
Rao, Shri K. Rama Mchana
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Rao, Shri Yadiapati Venkat
Rashid, Mirza Abdul

Ray, Prof. {(Shrimati) Bharati
Rebello, Miss Mabel

Rabia, Shri Nabam

Reddy, Shri P. Prabhakar
Reddy, Shri Sofipeta Ramachandra
Rizvi, Dr. Akhtar Hasan

Roy, Shri Abani

Roy, Shri Jibon

Roy Chowdhury, Shri Shankar
Rumandia Ramachandraiah, Shri
Saifullah, Shri K. M.

Salve, Shri NK.P.

Samal, Shri Man Mohan
Sankaralingam, Prof. M.

Sarath Kumar, Shri R.

Sarma, Shrimati Basanti
Sengupta, Shri Bratin

Sethi, Shri Ananta

Sharga, Shrimati Savita
Sharma, Shri Anil

Sharma, Dr. Mahesh Chandra
Shukla, Shri Rajeev

Shyam Lal, Shri

Sibal, Shri Kapil

Singh, Shri Arjun

Singh, Shri Birabhadra

Singh, Shri Devi Prasad

Singh, Shri Jaswant

Singh 'Lalan’, Shri Rajiv Ranjan
Singh, Shri W. Angou

Singhal, Shri B.P.

Sirigireddy, Shri Rama Muni Reddy
Siva, Shri P. N,
Sivasubramanian, Shri S.
Solanki, Shri Gopalsinh G.
Soni, Shrimati Ambika
Subbian, Shri Ka. Ra.
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'‘Surya’, Shri Rajnath Singh
Swaraj, Shrimati Sushma
Thirunavukkarasu, Shri C.P.
Tohra, Sardar Gurcharan Singh
Topno, Miss Frida

Vahadane, Shri Suryabhan Patil
Vanga Geetha, Shrimati
Varma, Prof. R. B, S.

Verma, Shri Vikram

Vijaya Raghavan, Shri A.
Virumbi, Shri . Viduthalai
Yadav, Shri Vijay Singh

Zahidi, Shri Khan Ghufran

Noes - 1

Bommai, Shri 5.R.

Tha motion was carried by a majority of the total membership of the House
and by a majority of not less than two - thirds of the Members present and
voting.

THE CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL, 2001
[THE VICE-CHAIRMAN (SHRI T.N, CHATURVED!) in the Chair]
THE VICE-CHAIRMAN (SHRI T.N. CHATURVEDI) : Now, Shri Arun
Jaitley to move the motion for consideration of the Code of Criminal

Procedure (Amendment) Bill, 2001.

THE MINISTER OF LAW, JUSTICE AND COMPANY AFFAIRS AND
MINISTER QF SHIPPING (SHR!I ARUN JAITLEY): Sir, | beg to move:

* That the Bill further to amend the Code of Criminal Procedure,
19743, be taken into consideration.”

Sir, this particular amendment to the Code of Criminal Procedure
is sought to be introduced into the provisions of section 125 of the Cr.P.C.
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